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Tronsp.)
- {Shiri Raj Bahadut] -
ueahlelomchadecm the!-!ouu wﬂl ha

informed.

" About freight rates, this question has been
raided earlier also' in this House. I can only
say that the only answer lies in expanding our
fleet as much as we can and to be as much
independent as possible of the liner conferences.
But the liner conferences are an essential re-
quirement also because they provide a stable,
dependable, regular service. So, we have got
to sec that 30 far as we are concerned, there is
oo ground or reason given for the increase in
freight rates, Port charges increase because
the labour wage bill increases. Increase in the
wage bill leads to increase in port charges.
Port charges and other i , like i se
in the cost of oil, bunker and all this, lcad to
inciease in freight rates, When these freight
rates are increased, they prove detrimental and
reduce the capacity of our exports to complete
in foreign markets. Itis a vicious circle. So,
Jet. us be all conscious about it and try to do
whatever we can about ir.

MR. SPEAKER : I am glad, something has
been said about this Minisiry also. 1 will now
put all the cut motions tothe voie of the
House.

BHRI S. M. BANERJEE (Kanpur): Sir,
it @ five miuutes past six O'Clock ; so, the
Demands cannot be guillotined now,

MR. SPEAKER: You work both ways.
Yeu ask for cxtension of time and then you also
ohject to it

SHRI S. M. BANERJEE : Il a man is to
be hanged at 4 O'Clock, he cannot be hanged
after it is past 4 O'Clock,

ME. SPEAKER : 1 am now putting all the
cnt* motions together o the vote of the
House.

< All cut motians wbere put and negatived.
MR. SPEAKER : The question is:

*“That the respective sums not exceeding
the amounts shown in the fourth column of
the order paper be granted to the President

"to complele the sums necessary to defray the
charges that will come in course of payment

D.'G. {Min, of Fimwés; Low
vie.)

-during the yesr eoding the -3lst ‘day of
.March, 1972, in ruspest of the Heads of
demands cntered in the second column
thereaf against Demands Nos. 7310 77 and
134 to 136 relating to the Mumtry uf Shipp-

ing and Transport.”,
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Ths molion was adopied.
18.03 hrs.

MmssTriEs or FiNance, LAwW AND JUSTICE AND
PLanmixg AND DEVELOPMENTS ori\-rmc
ExErcy, COMPANY AFFAIRS, ETC,

MR. SPEAKER : I am now putting all the
outstanding Demands to the House.

‘The question is :

“That the respective sums not exceeding
the amounts shown in the fourth column of
the order paper be granted to the Presidemt
to cumplete the sums necessary to defray the
charges that will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of the Heads of
demands entered in the second columa
thereof against—

(1) Demands Nos. 13 to 27 and 114 to 121
relating to the Ministry of Finance ;

{2) Demand No. 69 relating to the Ministry
of Law and Justice ; '

(3) Demand No, 72-A re}aung -to the Minis-
try of Planning ;

(4) Demand Nos. 88, 89 and 143 relating to
the Department of Atomic Energy ;

(5) Demand Nos. 95and 96 rclating to the
Department of Company Affairs ;

(6) Demand No. 97 relating to the Depart-
ment of Electronics ;

(7) Demand No. 101 relating to the Dep-rt-
ment of Parliamentary Affairs ;

(8) Demand No..lDS relating to th: ann.
ment of Science and Technology ;

(9) Demand No. 106 relating to the Depart~
ment of Supply ;
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“(10)- Demand © No.,- 108 ., relmng 10 Lok
(Ii} Dvwhnd No- 109 nhting to lu,wn
SlHn.;nd T PR TR S

412) Demand No. 110 relating to the Secree
tariatof the Vice-President."

The motion was adupled.

. SHRT S. M. BANERJEE :
silence for iwo minutes,

Lei us ohserve

MR. SPEAKER : Silence for what ?

SHRI' 8. M. BANERJEE: To pay our
homage to those who have been guillotined.

MR, SPEAKER : Now, the question is:

“That the respective sums not exceeding
the amounts shown in the fourth colemn of
the order paper including the sums already
voted ‘on account’ for. the relevant services
be granted 1o the President to defray the

. charges which wi)l come in course of pay-
ment during the year ending the 31st da} of
March, 1972, in respect of—

(1) Demand Nos. 68 and 70 relating 1o the
Ministry of Law and Justice ; .

{2y Demand No. 72 mlalmg to the Minisiry
of Phnmus :

(3) Demand Nos. 102 and 104 rdaung o
the Department  of Science and, Technology ;
and

. (4) Drmand. Nos. 105 and 107 rolating 1o
the Department of Supply.”

The molion was adopled

.MR SPEAKER : All ithe Demands and
;wrythms else is pam-d

[Tm_ motian for Dlmd: Jor Grants m'mﬁ uere
adopted by the Lok .Sabha, are seproduced
below—Ed.]

i)!umn.Nn. IS—MII-HITI\' Fixance,

: .“That m sum rot

s exceeding R,
...-42,58.15,000 Le granted -

io the T"re;i_cl_ent

- “ASADHA 10,1893 (§4K4)
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10 complete the sum necessary to défray:jthe
charges which will  come in course of pagy
ment during the year ending the 31st day
. of March 1972, ‘in ;sespect of ! M'millryof
quaoe‘ ICRE T R I b S LT |
Dzuaxo No, M—Ouh'rml o wanty

““lhat & sum’ not :‘mecdmg "I.!-
6,36,01,000 be granted to the’ Présidedt to
complete the sum necessary to defray t
charges which will ‘come in course of pay-
ment during the year ending the 31st day
of March, 1972, in respect of 'Cuqlums‘-.';_

Demano No, 15==Unjon Excisx Duriss, ;-
H FARA 2119

“That- 4 sum - rot' excceding Rs

12,72.61,000 be granted to the President to

complete the' sum necelary to defray e

charges which will come in course of pay-

ment during the year- ending the 3lst day

of March 1972, in respect of ¢ Umﬂn !am:
D“llﬂ' "

D:umn o IG—T&m oN INCONE Isq.u'nm
I} Corporation Tax e,

“That a sum not .- excreding. . Rs
13,37,40,000.- be granted' to the President to
complets the sum necessary to defray the
charges which .will comein eourse of pay-
ment during the year ending the 31st day of
March, 1972, in respect of ‘Taw ﬂn {nom
including Corporation Tax, etc.’.

DxuanD No. l?-v-S'mi_lr_a. o

R ]

S “That " o sum- not -~ exceeding. ‘M&
3,25,10,000 be - granted .10 the President fo
complete the sum necessary to defray the
charges which will come in course of pay-
ment duting the yéar ending the. 3lst.day
- of March, 1972, in respect of *Stampe’s".

Demano No. 18—Avpit. J,-
“That a sum not exceeding Rs
21,20,00,000 be. granted “to.the Poesident &
complete the um.’ necesary 1o defray the
charges which will come in coursc of pay-
ment during the year cading the 3lst day
-of March, 1972, in respecy of ‘Audit’.” <.
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DA No. 'ls-l-cuunuw AND cnmmx.
m‘. e 5
V- “That a sam not cweedihg-Rs.
11,06,81.000 be granted to the President o
complete the sum necessary to defray the
charges which wil) come in course of pay-
ment during the year ending the 3lst day
. of March, 1972, in rqpcu.f ‘Currency and

UKL

. Cainage’.
MQD_NO, Zo—mwr

oy

"D: 6. IMin. of -

"“That a sum not, exceeding R,
3,04,03.000 be granted 10 the President ta
complete the sum necessary to defray the
charges which will come In course of pay-
ment during the year ending the 31st day

~ sof March, 19?2 in mqpccr. of ‘Mint.”

mum No. 2l-nx.om GaoLp Mines.
-
- ““That a tum not uu.-dmg Rs.

- 5,43,78,000 be granted to the President fo
complets 1he sum necessary 10 defray the
charges which will come in course of pay-

I__mentdunng theyw cending the 3lst day

" of March, 1972 in respect of ‘Kolar Gold
Mines".”

DiMAND 'No. Z2=PERsIONs AXD OTHER RETIRE-

e mnmmu. e

ady :

~*  “That a mum not em:ed:ns Rs
5, 15,63,000 be'granted o the President to

" complete the sumy necessary - to defray the
charges which will come %1 course of pay-
ment during the year ending the 3lst day
of March 1972, in respect of ‘Pensions and
other Retirement Benefits™

mum No. 23—Orww. FAcTORIES - AND ALKA-

R R mlbWom e

- - .

«sws - “That. a. sum not  exteeding - Rs.

++%67,46,000 be :granted to ‘the President &
complets the sum mecessary' to delray the
charges which will comc in course of pay-
ment during the year ending the 31st day of
March, 1972, in respect of ‘Op:um Factories
and Ml:alo:d works".™

- - futa i
D-A.Im Nl:l Wl R.l\'ﬂtﬂ ExrkNprrune
o P © ortae 'M.um-n\‘ or I?mncu
- lw LA ’

oo “That a--sum not c:coedmg Rs.
16,008,90,000 - be granied to the president

JUEY 21,0971 -
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to complsts the sum ‘necesary to  délfmay the
charges which will come in course of pay+
ment during the year ending the 31st day of
March, 1972, in respect of ‘Other Revenuc
Fxpenditure of the Ministry of Finance"."

DrMAND NO. 25=~GRANTEIN-AID TO STATE AND
Unton TerrrmorY GOVERN-
MENTS,

“That a sum not exceeding Ras.
4,51,36,97,000 be granted to the Prosident
to complels the sum necessary to- defray the
charges which will come in course of pay-
ment during the vear ending “the 31s¢ day
of March, 1972, in respect of ‘Grants-in-aid
to State and Union Territory Governments’.”

CEMAND NO., 26—~MISCELLANEOUS  ADJUSTMENTS
Berween THE CENTRAL AND
STATE AND UNION TERRITORY
GOVERNMENTS.

*That a sum rot ‘cxceeding Rs.
36,690,000 be granted  to the President &
complete the sum necessary to defray the
charges which will come in cours¢ of pay-
ment during the year onding the 31st day
of March, 1972, in respect of ‘Miscellaneous
Adjustment between the Central and State
and Union Territory Governments’.”

DEMAD NO,==2 7==PRE.PARTITION PAYMENTS,

"“Thata sum not exceeding Rs. 36,000
he granted (o the President fo complete the
sumn necessary 1o defray the l.'.hlrgu which
will come in course of payment dunngthe
vear ending the 31st day of March, 1972, in
respect of ‘Pre-partition Payments'.”

DruaND No. 114—=CAPITAL ' OUTLAY ON . THE
INDIA SBCURITY PRESS.

“That a sum not exceeding Rs.
42,05,000 be granted to the President
mwdetlu sum nemuary ‘to defray ‘the
charges which will come 'in course of pay-
ment duﬂng the year ending the 3lst day

*‘of March, 1972, in respect of ‘Capital ojitlay
on the India Securmr Preas™.”?

Deuann No. ]I5—Cnful:. OUTLAY ON CUR-
RENCY AND COINAGE,
“That a “sum not exceeding

Rs. 7,10,85,000 be granted to the President
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to complets the sum neccssary to defray th-
charges which will come in course of pay-
ment during the year ending on the 31st day
ol March, 1974, in respect of ‘Capital outlay,
Currency and Coinzge’.”

Druann No. 116—CAPITAL OUTLAY ON MinTs.

“That & sum  not exceeding
Rs. 19,21,000 be granted to the President
to complete the sum necessary to defray the
charges which will come in course of pay-

ment during the year ending the 31st day of

March, 1972, in respect of ‘Capital outlay on
Mints'.”

Desanp No. 117—CAPITAL OUTLAY 0N KOLAR

GoLp Mines.

“That &  sum not exceeding
Rs. 91,09,000 be granted to the President
fo complele the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1972, in respect of “Capital outlay on
Kolar Gold Mines'.”

DEMAND No. |18—CoMMUTED VALUE OF PEN-
BIONE.

“That a sum not exceeding
Rs. 7,67,47,000 be granted to the President
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1972, in respect of ‘Commuted Value
of Pensions’. "

Demanp No. 119—0THER CAPITAL OUTLAY OF

THE MINISTRY,

“That a sum  not  exceeding
Rs. 74,61,000 be granted to to the President
to complete the sum nccessary to defray the
charges which will come in course of pay-
ment during the ycar ending on the 31st day
of March, 1972, In respect of *Other capital
outlay of the Ministry of Finance'.”

DeMAND No. 120—CAPITAL OUTLAY ON GRANTS

TO 8TATE GOVERNMEKTS
roR DEVALOPMENT.

“That a sum not exceeding

Rs. 19.87,35,00C be granted 1o the President
to complete the sum recesary to defray the
_charges which will tome in courre of payment

- ‘during ‘the ‘year ending on the Sist day of
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March, 1972, in respect of ‘Capital outlay.on
Grants to State Govcrnmcnln for Devt'lnp-
~ment’.”

Desanp No. 121—LoANs AND ADVANCES BY THE

CeNTRAL GOVERNMENT.

“That a sum not  exceeding
Rs. 3,42,89,66,000 be granted to the President
ts complete the sum necessary to defray the

‘charges which will comt in course of pay-

ment during the year ending the 3lst day of
March, 1972, in respect of ‘Loans and Advan-
ces by Central Government'.”

DesanDp No. 69—ADMINSTRATION OF JUsTICE,

“That a sum  mpot  exceeding
Rs. 1,65,000 be granted to the President
o complele the sum necessary to cc'ray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1972, in rsspect of 'Administration
of Justice’,”

Demanp No. 72-A—PLANNING CO MMISSION,

“That a sum  not exceeding
Rs. 1,09,02,000 be granted to the President
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending on the 31st day
of March, 1972, in respect of ‘Planning Com-

mission".”

Demano No, 88—DEPARTMENT OF ATOMIC

ENERGY.

“That a sum  not exceeding
Rs. 23,99,000 be granted to the President
13 complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1972, in respect of ‘Department of
Atomic Energy’.,”

Demanp No. 89—Oruer ReEvEnue EXPENDITURE

OF THE DEPARTMENT OF ATO-
mic ENERGY.

“That a  sum not  exceeding

36,15,39,000 be granted to the President
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1972, in respect of ‘Other Revenue
Expenditure of the D!.'p:lrtment of Atomié

Enerp' "
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[Mr, Speaker]

DEmanp No, 143—CAPITAL OUTLAY OF THE
DEPARTMENT OF ATOMIG
Enengy,

“That a sum not  exceeding
Rs. 29,63,43,000 be granted to the President
to complete the tum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst day of
March, 1972, in respect of ‘Capital outlay of
the Department of Atomic Energy’.”

DeMaAND No. 95—DepARTMENT OF COMPANY
AFPPAIRS,

“That a sum not exceeding
Rs. 22,99,000 be granted to the President
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending on the 31st day
of March, 1972, in respect of ‘Department of
Company Affairs’."”

Demanp No. 9%—OTiErR REVENUE EXpENDI-
TURE OF THE DEPARTMENT
OF COMPANY AFPAIRS,

“That a sum not  exceeding
Rs. 56,15,000 be granted to the President
fo complete the sum necesary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1972, in respect of ‘Other Revenue
Expenditure of the Department of Com-
pany Affairs’.”

DemAND No. 97—DEPARTMENT OF ELECTRO-
NICs,

“That a sum not  exceeding

Rs. 85,55,000 be granted to the President

" to complete the sum necessary to defray the

charges which will come in course of pay-

. ment during the year ending the 31st day of

_ March, 1972, in respect of ‘Department of
Electronicy’,”

Dzuarp No. 10]—DEPARTMENT OF PARLIA-
MENTARY Arramms,

. . “That a sum mot exceeding
. Rs. 7,45,000 be granted to the President
., 4o complate the sum necemary to defray the
.. charges which will come in course of pay-

ment during the year ending the 3lst day of

JULY 21, 1971
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March, 1972, in respect of ‘Department of
Parliamentary Affains.”

Deuane No. 103—Survey oF INDIA.

“That a sum not  ecxceeding
Rs. 4,17,67,000 be granted to the President
o cumplete the sum nccessary to defray the
charges which will come in course of pay-
ment during the year ending on the 31st day
of March, 1972, in respect of ‘Survey of
India",”

DEMAND No. 106—=SuPPLIES AND DIsPosALS.

“That a sum not exceeding
Rs. 3,14,75,000 be granted to the President
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1972, in respect of ‘Supplies and
Disposals’."”

Denano No, 108—Lok SABHA.

“That a sum not  cxceeding
1,83,65,000 be granted to the President
to complele the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst day of
March, 1972, in respect of ‘Lok Sabha'.”

Demanp No. 109=RAjvA SABHA.

“That a sum not cxceeding
Rs. 75,63,000 be granted to the President
to complete the sum necessary to defray the
charges which will come in courss of pay-
ment during the ycar ending the 31st day of
March, 1972, in respect of ‘Rajya Sabha'."

Desanp No. 110—SecreTariaT of Tue Vice-

PRESIDENT.

“That a sum not  exceeding
Rs. 2,31,000 be granted to the President
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1972, in respect of ‘Secretariat of the

Vice-President’.”

Demanp No. 68—MinistRY OF LAw AND Jus-

‘TICE.

"“That a sum not exceeding
Rs. 1,02,90,000 including the sums alréady
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. voted ‘on account’ for the relevant services
be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1972, in respect of ‘Ministry of Law
and Justice'."
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Demanp No. 105~DEPARTMENT OF SUPPLY,

“That a sum mnot exceeding
Rs. 1,18,37,000 including the sums already
voted ‘on account’ for the relevant services
be granted to the President to defray the

charges which will come in cours: of pay-
ment during the year ending the 31st day ol
March, 1972, in respect of ‘Department of
Supply".”

Deuaxp No. 70—OTuez Revenue EXPENDI-
TURE OF THE MINISTRY OF
LAwW ANnD Justice.

“That a sum not  exceeding
Rs. 6,54,18,000 including the sums already
voted ‘on account’ for the relevant services
be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1972, in respect of ‘Other Revenue
Expenditure of the Ministry of Law and
Justice’.”

Deuanp No., 107—OthEr Revesuve ExpenDI-
TURE OF THE DEPARTMENT
OF SUPPLY,

“That a sum mnot exceeding
Rs. 46,51,000 including the sums already
voted ‘on account’ for the relevant services
be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1972, in respect of ‘Other Revenue
Expenditure of the Department of Supply’.”

Devanp No. 72—MinNisTRy oF PLANNING,

“That a sum not exceeding
Rs. 4,00,000 including the sums already
voted ‘on account’ for the relevant services
be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1972, in respect of ‘Ministry of Plan-

ning'.

18.07 hrs.
APPROPRIATION (No. 2} BIL‘I: 1971

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : Sir, I beg to
move for leave to introduce a Bill to authorise
payment and appropriation of certain sums

102—DEPARTMENT OF SCIENCE
AND TEGIINOLOGY.

Deuaxo No.

Demanp No.

“That a sum not  excreding
Rs. 1,16,87,000 including the sums already
voted ‘on account’ for the relevant services
be granted to the President to defray the
charges which will come in course of pay-
- ment during the year ending the 3ist day of
March, 1972, in respect of ‘Department of
Science and Technology'.”

104—=GraxTs TO COUNCIL OF
ScIENTIFIC AND INDUSTRIAL
RESEARCH.

“That a sum not exceeding
Rs. 23,21,21,000 including the sums already
voted ‘on account’ for the relevant services
be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1972, in respect of ‘Grants to Coun-
cil of Scientific and Industrial Research’.”

from and out of the Consolidated Fund of India
for the services of the financial year 1971-72,

SHRI SEZHIYAN (Kumbakonam) : I rise

on a point of order, Sir.

MR. SPEAKER :
business,

This is justa formal

SHRI SEZHIYAN : Sir, if you look to the
Schedule given in the Bill, you will find various

Ministries have been put like this: Raksha
Mantralya/Ministry of Defence; Shiksha
-Vibhag/Department of Education: Samaj

Kalyan Vibhag/Department of Social Welfare
and so on and so forth.

It was agreed 1o carlier that only English
names will he used and Hindi version in Deva-
nagari script. That was agreed to in the
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